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Education Department

Notification
The 19th April 2022

No- 10,/d1—28 /2016 =g (3721)—396—1In exercise of the powers conferred under
Section 26 of Bihar State Madarsa Education Board Act, 1981(Bihar Act No.32, 1982), the
Governor of Bihar has been pleased to make the following Rules for constitution of the
Managing Committee of Madarsa which are as follows:-

1.

Preamble.—The State Govt. after due consideration has framed Bihar State

Madarsa Education Board Rules for the purpose of constitution of Managing Committee of
Recognised Aided Madarsas

2.

3.
or context —

(1)

(i1)
(iii)

()
(i)
(iii)
(iv)
89)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

Short title, extent and commencement.—

These Rules may be called the Bihar State Non-Government
Recognised Aided Madarsa Managing Committee Constitution
Rules, 2022.

It shall extend to Non-Government Recognised Aided Madarsas (up
to Moulvi Standard) to the whole of the State of Bihar.

It shall come into force from the date of publication in the official
Gazette.

Definitions —In these Rules, unless there is anything repugnant in the subject

‘Government’ means Government of Bihar;

‘Department’ means Education Department;

‘Act’ means Bihar State Madarsa Education Act, 1981;

‘Appellate Authority’ means the officer authorized by the
Education Department to hear Appeal;

‘Director (Oriental)’ means Special Director, Secondary Education
incharge Sanskrit and Madarsa;

‘Education officer of the District’ means District Education
Officer, District Programme Officer, Programme Officer, Block
Education Officer;

‘Board’ means Bihar State Madarsa Education Board constituted
under the Act, 1981;

‘Chairman’ means Chairman of the Bihar State Madarsa Education
Board;

‘Secretary’ means Secretary of the Bihar State Madarsa Education
Board;

‘Local People’ means the residents (adult) of the ward in which the
madarsa is situated;

‘Recognition’ means Non-Government Recognised Aided Madarsa
(up to Moulvi Standard) from the Education Department,
Government of Bihar, Patna;

‘Madarsa’ means Non-Government Recognized Aided Madarsa
(up to Moulvi standard) from the Education Department,
Government of Bihar, Patna;

‘Head Moulvi’ means legally appointed / promoted Head Moulvi of
Non-Government Recognised Aided Madarsa (up to Moulvi
standard);
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(xiv) ‘Assistant Teacher’ means legally appointed Assistant Teacher of a
Non-Government Recognised Aided Madarsa (up to Moulvi
standard);

(xv)  ‘Managing Committee’ means Managing Committee of Non-
Government Recognised Aided Madarsa (up to Moulvi standard)
constituted under Madarsa Managing Committee Rules, 2022;

(xvi) ‘Non-Government Recognized Aided Madarsa (up to Moulvi
standard)’ means:-

(1) Non-Government Recognised Aided Madarsa— upto
Tahtaniya standard (Class I to V)

(2) Non-Government Recognised Aided Madarsa— up to
Wastaniya standard (Class I to VIII);

(3) Non-Government Recognised Aided Madarsa— up to Fauqgania
standard (Class I to X);

(4) Non-Government Recognised Aided Madarsa— up to Moulvi
standard (Class I to XII );

(xvii) ‘Oriental language/learning’ means.— Arabic, Persian, Hadith,
Figh, Deeniyat, Mantiq-wa-Falsafa, Tarikh-E-Islam etc.

(xviii) ‘Modern Subject’ means:-

(a) Science subject group
(b) Computer
(c) Social Studies (History, Geography, Civics etc)
4. Constitution of Managing Committee.— A Managing Committee shall

be constituted by the local people/resident of the feeder area (Poshak Kshetra) for every
Non-Govt. Recognized Aided Madarsa (Upto Moulvi standard) where the concerned
Madarsa is located in which there will be following members:

(1)
(i)

(iii)

Head Moulvi;

One teacher representative nominated by the Head Moulvi who is
senior amongst the teachers in the concerned Madarsa;

Two Donor members in which both of them should have been land
donor or one of them must be land donor or other may have donor
of at least 10,000/- (Rs. Ten thousand only) or any movable
property of Rs. 10,000/- or any infrastructure of equipment of the
said amount or above will be treated to be donor. Where there is
more then two donors, the highest donor shall be selected in every
three years on the basis of rotation and in case of the amount of
donation and the date being equal in the event the donor member
shall be selected by the lottery. Where there is no donor member,
the said post shall remain vacant till the availability of donor
member.

Donor/Donor members shall not be heritable, after the death
of donor member his/her heir shall not be treated to be donor.
If such heir wants to become donor member he will have to make
donation and he will have to produce the proof to be included in
the donor list. However, the heirs of land donor shall have legal
heirship.
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(iv)

v)

(vi)

Two Guardian representative who are guardians of students who
have been regular students for two years in the concerned Madarsa
but they should not be relative of any teaching/Non-teaching
staff/Headmaster/Head Moulvi/Secretary and President of the
Managing Committee.
Two members having keen interest in oriental language (i.e Arabic,
Persian) Madarsa or Islamic study and whose minimum
qualification is Fauquania or equivalent.

One nominated member by the Madarsa Board who will be
education officer of the concerned district.

5. Procedure of constitution of Managing Committee: -

(1)

2)

The Head Moulvi/incharge Head Moulvi shall organize a meeting of
newly constituted Managing Committee in the campus of concerned
Madarsa. The meeting shall be headed by one of the member present
in the meeting in which the president or Secretary of the Managing
Committee shall be selected unanimously or by the majority votes. In
this meeting there shall be presence of minimum 5 members. The
Head Maulvi or Teacher representative cannot be selected for the post
of Chairman or Secretary.

The Head Moulvi / Head Moulvi in-charge (senior most teacher) shall
send the list of officials and members of the newly constituted
Madarsa Managing Committee to the Bihar State Madarsa Education
Board for its approval. The Madarsa Board shall take appropriate
decision on the proposal of approval of Managing Committee within
60 days from the date of receipt of such proposal and after expiry of
the said period the newly constituted shall be deemed to have been
approved. The newly constituted Managing Committee shall start
functioning only after approval of the Board. If the Board did not
approve the constitution of the Managing Committee and the
Managing Committee starts its function, then the work done by the
Managing Committee shall be deemed to be illegal.

6. Procedure of dissolution of the Managing Committee:-

(1)

2)

The tenure of the approved Managing Committee (after approval by
the Board) shall be of three years. The Managing Committee
constituted properly and approved by the Board shall not be dissolved
before its tenure. A new Managing Committee shall be constituted
after every three years.

If the Managing Committee of the Madarsa does not work according
to the provisions of the Rules or does not follow the instructions of
the Government and having lost the confidence of the local people /
residents of the area then the local people / residents (not the Board or
Chairman/ Secretary), with the two third (2/3™) members present, of
the said committee may dissolve it and constitute a new Managing
Committee. The Bihar State Madarsa Education Board shall grant
approval to those Managing Committee which proves the confidence
of the local people / residents of the area after getting the matter
enquired into either from the concerned District Education Officer or
Inquiry Officer, nominated by the Chairman of the Bihar State
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Madarsa Education Board. The State Govt. will have liberty to
withhold the Grants-in-Aid in case the Managing Committee fails to
implement the direction of the State Govt. or the Board or on the
basis of proved charges of any sort of irregularity by the concerned
Madarsa.

7. Functions and Powers of the Madarsa Managing Committee.—The
Managing Committee shall have all the powers under rules, orders and instructions issued,
from time to time, by the Education Department of the State Government as well as Bihar
State Madarsa Education Board and it shall exercise its all such powers which may be
necessary for proper management, administration and development of the Madarsa. In
addition to above, the Managing Committee shall have following functions :-

(1)

(1)
(iii)

(iv)

v)
(vi)

(vii)
(viii)
(ix)
(%)
(xi)

(xii)

To accept donation, to purchase or to take on lease any movable or
immovable property, essential for the purpose of the Madarsa or
otherwise raise money and utilize the same for construction of
Madarsa building, renovation of the constructed building and other
developmental works to protect the Madarsa properties;

To accept donation, subscription for the purposes of the Madarsa;

To keep proper books of accounts in respect of all such properties /
money which are received through donations or from other sources
for the Madarsa and prepare annual statement of the account and to
get the same audited yearly.

To operate the Bank Accounts with the joint signature of the
Secretary and Head Moulvi / Principal of the concerned Madarsa.

To regularize the expenditure within the available fund,

To arrange money for scholarship, prize etc. in addition to Grants-in-
Aid provided by the Govt.

To make proper arrangement for establishment of hostel, play ground
furniture and library for the Madarsa;

To constitute such sub-committees which it may deem necessary for
the development of students of the Madarsa;

To do all the statutory / legal / legitimate works on behalf of the
Madarsa and to protest the improper allegations;

To keep discipline in the Madarsa and to give proper advice to the
Head Moulvi to enhance the educational standards of the Madarsa;

To make appointment of the Madarsa Head Moulvi / Principal,
teachers and non-teaching staff, to grant leave, to give promotion to
the teachers etc. in light of the Service Condition Notification, 2022
notified for the service conditions of the teachers of the Non-
Government Recognised Aided Madarsas (up to Moulvi Standard) by
the Education Department, Government of Bihar;

To do all such works which deem necessary in the interest of the
Madarsa.
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8. Functions and powers of the Secretary of the Madarsa Managing
Committee.— The Secretary of the Managing Committee of the Madarsa will have all the
executive powers. The Secretary of the Madarsa, shall advice the Managing Committee. The
Secretary after seeking permission from the president of the Committee shall call for the
meeting of Managing Committee for which he shall give at least 10 days prior notice. The
Special meeting can be organized after due deliberation in special circumstances for which 3
days prior notice shall be given. The secretary shall organize the special or general meeting
in the campus of Madarsa at a pre-scheduled time and date for which prior notice is required
to be given. The secretary will have jurisdiction to sanction leave of Head Moulvi . The
Secretary shall function under the provisions of Non-Govt. Recognized Aided Madarsa
(Upto Moulvi standard) teaching & non-teaching employees Rules, 2022.

9. Powers and functions of the President of the Madarsa Managing

Committee: -

1) The President of the Managing Committee shall preside over all
general/ special kinds meetings of the Madarsa Managing
Committee.

2) In case of having tie vote in any matter the President will have
liberty to exercise his casting vote which would be decisive.

A3) If the Secretary does not convene the meeting of the Madarsa
Managing Committee in time and if it appears to be essential to
convene the meeting in the interest of the Madarsa, the President
may convene the meeting in consultation with the Head Moulvi.

“4) In the absence of the President of the Managing Committee, an
Acting President shall be elected amongst the members present in
the meeting who will preside over the meeting.

10.  Resolution of the rival disputes of Managing Committee of Madarsa: - In
case of rival disputes of more than one Madarsa the Chairman of the Madarsa Board shall
on receipt of complaint or in case of his cognizance he shall hear the respective parties after
giving adequate opportunity of hearing and shall take appropriate decision within 60 days.

11.  Appeal.— The party aggrieved from the decision of the Chairman of the
Madarsa Board may prefer appeal before the Appellate Authority within 30 days from the
date of the order and the Appellate Authority shall dispose of the said Appeal after hearing
the respective parties within 90 (Ninety) days. The Appellate Authority may condone the
delay in fling the appeal after 30 days in case of reasonable grounds.

12.  Constitution of Ad-hoc Committee.— The Madarsa Board may direct to the
District Education officer concerned to constitute Ad-hoc Managing Committee during the
rival disputes of the Managing Committee for the successful running of the Madarsa
concerned.

13.  Power to remove difficulties.— The State Govt. may clarify any of the
provisions of these Rules and will remove the difficulties in implementing the same. In case
of any anomaly erupted in any provisions of the Rules the same would be rectified after
obtaining concurrence from the Finance Department as well as General Administration
Department.
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14.

Repeal and Savings : -

(i) From the date of commencement of these Rules, all previous Rules,
Resolutions, Orders, and Instructions etc. relating to Managing
Committee are hereby repealed.

(i1)) Notwithstanding such repeal, anything done or any action taken under
the previous Rules, Resolutions, Orders, instructions prior to
commencement of these rules shall be deemed to be done or taken
under these rules as if these Rules were in force on that day on which
such thing was done or such action was taken.

By the Order of the Governor of Bihar,
Arshad Firoz,
Deputy Secretary.
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